183  Re Adjournment Motfon

establishmrert of a plant for the manufactare
of 66,000 tcnres per ennum of Soda Ash
+nd Anmrornm  Chloride/Ammontum

Sulphate

12 hrs.

Re ADJOURNMENT M(T ON
(Query)

MR SPFAKER W will now take up
the Calling Attention Notwe

SHRI IYOTIRMOY BOSU 1Diamond
Harbour) May I «ctk y tr permission 10
riese a very important m tter 7 | ave given
notice of an adjournninmt moton which
fulfils all tle ccmustions required by the
Rules of Procedure (It relates to tle
unprecedented drougl t con itions in Bengal

MR SPLAKER The next business in
the agenda 18 the Calling Attention So
unless I call him, why shoud he get up ?

SHRI JYOTIRMOY BASU Maticrs
rclaung to adjournment motion are raised
immediatcly after the question bour  Rule
60 15 very cear on tle subject 1 have
raised 1t after the gquistion hour We
want 1l anjournment motion about the
drought conditons 1n Wes  Bempa to be
allowed to be discussed 1n this Hou e

MR SPEAKER
down ?

Will he peawe sit

SHRI JYOTIRMOY BOSU Are you
gwing scme time to0 this Hoyse for the
discussion of these unprecedented d ought
conditions 7

MR SPEAKER [ am thnking over it
You suy  that you aic entitled to raise it
af¢r the quesuon hour Kmdly read
Durection No., 2

SHRI JYOTJRMOY BOSU  But the
Directions cannot superseds 1l e roles. May
1 draw your altchuch to wule 58 7 1 have
:}muwhm;w. for gwving nolice

*5 sfjourmmest motion  Now you have
to fix up the fimy

MR SPBAKER « [ have not given iy
consit yat.
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SHRI JYOTIRMOY BOSU
fulfilled the ¢ 1dli ons

1 have

MR SPEANER  You may have fu
filled the conditions  But | have not given
mty consent

SHRI JYOTIRMOY BASU  How can
you withhold consent when | have satwfied
all t1¢ icquirenenis * This 15 4 verv
SETIOUN M4 (Lr

MR SPLAKFR  All the conditions are
satistied except the consent ¢f the Speaker

SHRI JYOTIRMOY BOSU The ruics
ure very cleai and 1 have fulbl ed them

MR. SPTAKIR
about n

1 am also very clear

SHRI JYOTIRMOY BOSU
geing to allow a discussion on 1t ?

Are ‘ou

MR SPEAKER I am thinking about 1t

SHRI S M, BANERJEE (Kanpuwi)
Unde: item No 9 of the agend:, tht
Minwster of Agr culture 1« Miking a stale
ment on the d.ought conditions

SHR1 INOTIRMOY BOSU , That has
nothing to do with the adjournment motion
It s a Swo Motu statement  Sir, wil vou
al ow a discussion ?

MR SPFAKER 1 have not decided
about 1t When 1 have deuided about it}
wilt let hum know 1 have not a.cepted
any idjou nment motion yet

SHRI JYOTIRMOY BOSU  How cun

you sumimdrily dismiss 1t fike that ?

MR. ‘PFAKER [ am not! bourd to
give the riaso i« in the Houw

203 brs.
Re * CALLING ATTENTION NOTICE
(Procedure)

MR. SPEAKER  We will mow take bp
the calliing Attention. Shri Hari X sore
Singh.



